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ned, they were not very much interes-
ted, but when I approached them they
gaid they were very much interested
about restoration of the remaining
period of 30 rebate days. What exact-
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" 1y is the stage at which the matter

stands? About. -extending the period
from 30. to 60 days, would you kind-
ly give a specific answer on the floor
of Parliament?

SHR1 *CHANDRA SHEKHAR
SINGH: The hon. Member probably
thinks that he has to reinforce the
request made by the hon. lady Member
in order to make it acceptable to us,

~but I do not agree with the situation.

I would only repeat what I said ear-
lier, that we are considering this jssue
we will take a positive view .of
things, try to raise it and take a de-
cision very soon.

DR. SHANTI G. PATEL: I would
like to point out to the hon. Minister

. that yesterday in .the debate one very

important point was raised as to how
this handloom sector is to be protec-
ted. He has referred to it, of course.
It was pointed out that unless const-
raints are placed on the capacity  of
the power loom sector and the mijll
sector, it is not possible to protect the
handloom sector. No reply has been
/ The second
point that was raised was with re-
gard to the various so-called facilities
to be made available. Madam, in
this connection I would only like to
refer to what the then Minister ip-
charge of Textiles had said while qis-
cussing the Handloomsg (Reservation
of Articles for Production) Bijll.—

“I agree that unless and until we can
cnsure regular supplies of yarn at a
reasonable price to the handloom wea-
vers and until and' unless we caa move
towards modernisation of the looms, it
will not be possible to bring down the
cost of production; and unless we bring
down the cost of production, it would
be difficult to market it and it would not
be possible to compete with the other
two sectors. Marketing is a real prat-
lem for the handlooms. ...."
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Madam, I do not want to go into it
further, but I would like to request the
Minister to enlighten us on this point. .

THE DEPUTY CHAIRMAN: I think
the Minister gave a very long reply. .
(Interruptions) . ... We shall now
take up the Statutory Resolution of
Shri Ashwani Kumar angq the Terro-
rist and Disruptive Activites (Pre-
vention) Amendment Bill. 1985. Shri

. Ashwani Kumar.

1. STATUTORY RESOLUTION (SEEK-

ING DISAPPROVAL OF THE TERROR-

IST AND DISRUPTIVE ACTIVITIES

(PREVENTION) AMENDMENT ORDIN-
ANCE, 1985

. THE TERRORIST AND DISRUP-
TIVE ACTIVITIES (PREVENTION)
AMENDMENT BILL, 1985

SHRI ASHWANI KUMAR (Bihar):
Madam, I beg 10 move the followinrYRes-
olution:—

“That this House disapproves of the
Terrorist and Disruptive Activities (Pro-
vention) Amendment Ordinance, 1985
(No. 4 of 1985) promulgated by the
President on the Sth Jume, 1985.%....

aradfia  srawmfa wgEar, &=
T TEHTRT & fadw fEEr g
qeg ¥ goaq @ g fF weadw
foay ®w &1, #=e1 1 YR W
F I H OF AR AR A I Tgeaqq
g 1 W AWRY F EW A FA
I a0 fRar @ 38 FEA a
4 97 K1 qE fwar §, AR owa
oyt ¥ fasdt ¥ ogAeRT g &
4T gAY IF FEA T@ER F WU
47 M1 @& 7 g fFan, oy
| 9% 9§ @9 A8 FA
370 ¥ AVT FWIT 9 AW
[ g, Gﬁmammﬁmial
b agt &7 ggafa arvd T | '
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# 7y Taw & fadew wwr

TJIEN, JoEATalT wEewT, fFoaw
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fo og g 370 F¥ e oY faay

afm @ oo wrEREl ® @ .
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Md g zan A fpawr war gd #wR
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§ gz foU S1d 9 a7 9% faar
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ATET LT TqW 197 T F7AT g )

I quote from India Today dt. June 30,
1985; Even former  Foreign  Minister
Swaran Singh, a perceptive observer of the
Punjab scene, says that “70 per cent or
more of the arrest youth in Punjab are

absolutely innocent, Still they are made to
go through the police grinder”, And he is

not a man given to hyperbole. “If this pro-.

cess, which has created the pre?ent mood
among the boys is reversed, the accrnals
to the numbers of terrorists will stop.”

g van fag #g9 § 5 ofas
1 gEGAT & T/ 1 & AAAq gl
wg?m 3 fagaq TE‘W f®- 30 v—ﬁ
ar owr “gfear @ § wEd
mifses , a8 Wy o 39 aa‘rfaa ﬁ
Ig QU FZ TE FT GHATI AT Tq0)
fag & azr fo,

“On¢e an innocent person suffers at .

the hands of the police, the germs of
terrorist is born in his mind even if
it was not there before.”
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THE DEPUTY * CHAIRMAN: How
much time will you take for this? At 1.30
we will adjourn for lunch.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
COMPANY  AFFAIJRS AND HOME
AFFAIRS (SHRI ARIF  MOHD.
KHAN)s Madam, 1 will first make

t 13 auw
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the opening statement ard later on, while

" giving the final reply, I will try to meet the

points which have been raised by the Hon®
ble Members, Madam, ] beg to smove:

“That the Bill of amend the Terro-
rist and Disruptive Activities (Pre-
' vention) Act, 1985, as passed by the
Lok Sabha be taken into considera-
tion.”

N

The Terrorist and Disruptive Acti-
vities (Prevention) Act, 1985, was en-
acted by ?arliament to make a special
provision for the prevention of, and
for coping with, terrorist and disrup-
tive activities. As hon. Members are
aware, this Act was legislated in the
immediate background of escalation
of terrorist activities in many parts of
the country in May 1985. In spite of
pressing need for making the provi-
sions of the Act applcable in toto to
the State of Jammu and Kashmir also,
a provision had to be included in the
Act for qualified also application of
the provisions of the Act to that State
in view of the limitations on the com-
petence of Parliament under the con-
stitution (Application to Jammu and
Kashmir) Order, 1954 as then ir

Jdorce. When this provision was con-

sidered in Parliament, there was a
demand that the Act should be made
applicable in tofo > the State of
Jammu and Kashmir. Somie  hon.
Members brought even an amendment
in this connection. An assurance had
been given by the Law Minister on
behalf of the Government that steps .
would be taken for securing the appli-
cation of the Act in toto to that State
as early as possible. Accordingly,
soon after the passing of the Act , the
matter ‘was taken up with the Govern-
ment of Jammu and Kashmir and with
the concurrence of that Goverament,
a Presidential Order making the neces-
sary amendments to the Constitution
(Application to Jammu and Kashmir)
Order, 1954 was issued on the 4th
June. 1985. In view of the urgency of
the matter, the President promulgated
on the 5th June, 1983, the Terrorist
and Disruptive Activities (Prevention)
Amendment Ordinance 1985 to secure
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the full application of the Terrorist -

and Disruptive Activities (Prevention)
Act, 1985 to the State of Jammu and
Kashmir,

The Bill is to replace the Ordinance
to secure the full application of the
Terrorist and Disruptive Activities
(Prevention) Aci 1985 to the State
of Jammu and Kashmir. I commend
the Bill to the hon. House.

The questions were Proposed.

SHRI K. MOHANAN  (Kerala):
Madam, I will be very brief because
I do not want to stay late in the night
and quarrel with.you and the hon.
Minister of State for Parliamentary
Affairs. N

Madam, in my opinion, not only this
amendment Bill_but even the princi-
pal Act itself is an unwarranted one.
This amendment Bill is only intended
to extend the provisions of the Act to

the State of Jammu aod Kashmir.
Even at the time of the discussion of
the original Bill in the House, my
party expressed our concern, our
reservation and  objection to  ihat
Bill.

There 1s no dispute that acts of
terrorism must be wipeq out. But
‘my point is that you cannot contain

acts of terrorism and terrorist activi-
ties through such legislative measures.
The original Bill was passed in a
Particular backgrotind, that is, when
terrorist activities throughout the
country, especially in North  TIndia,
were on the increase. 1t was poﬁti-
cal terrorism. But even after the
passing  and implementation of = this
Act, the Government failed to contaTh
terrorist activities, at least in the Capi-
tal city of this country. So the ans-
wer to political terrorism is a politi-
cal settlement, not through adminis-
trative measures or by acquiring more and
more powers in the hands of the Govern-
ment,, For example, 1 would
like to point out that using this parti-
cular Act you had arrested hundreds

Y
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and thousands of people frem Punjab
and its neighbouring  Stawes. Al .that
time you considered detention of those
people as a must. But the Govern-
ment has now released almost all
those who were arrested under this
Act after coming to an agreement on
Punjabh with the Akalis. What does
this show? My point is that through
administrative and armed measures
you cannot contain political © terro-
rism. The only answer to political
terrorism is a political settlement on
political issues. That is why I say
this type of a legislation is not an
answer {o political terrorismm. It can
be only through strengthening politi-
cal consciousness and awareness on
the part of the people and the approach
of the Government to settle it in a
political way. This is my political
point.  The origin of pelitical terro-
rism itself stemmed from the political
instability and discontentment among
ihe people, Political instability and
discontentement among the people is
the breeding pond 6f political terro-

rism. We are now trying to treat the
symptom, that is, the f{errorist acti-
vity. But where is the disease? The

real disease which we have {0 4reat is
the political instability and discontent-
ment among the people. This we can
do only through a political approach,

We are now discussing the need for
cxtending this Aci to Jammu and
Rashmir. 1 do agree that nowadays
in. Jammu and Kashmir, especially in
the Kashmir Valley terorism is on
the increase. No doubt, Pakistan is
openly abefting and enconraging the
terrorist and divisive forces in Kash-
mir with a view to dismembering and
destabilizing our country. While we
are condemming our mneighbouring
country for encouraging these terro-
rist and divisive forces ia the Kash-
mir Valley, what are we doing oor-
selves? We should alsy make some
self-introgpection. What are we de-
ing? We are inviting chances to en-
courage the divsive ¥oreeg in Kash-
mir through political crisis and by creating
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discontentment among the people (‘e
bell rings. We are encouraging terrorists
and disruptive <lements throngh a des-
tabilized political atmosphere and en-
couraging discontentment among the
people.

The present
Government is not a
the people of the State, It is only a
puppot in the hands of the ruling party
at the Centre, They are not at all
representing the people of Jammu and
Kashmir. It is through blatant de-
fection you have made a puppet Gov-
ernment in Jammu and Kashmir. It
is because of this political activity,
the politica} instability. in the Koshmir
Valley in the State of Jammu and
Kashmir, and disconieniment among
the people, are on the high. In this
atmosphere it is quite nztural t(hat
divisive forces and terrorist elements
become very active and do their acts
very smoothly. So, by mercly ex-
tending this Act to Jammu and Kash-
mir you cannot contain terrorism
there. .

Jammu -and

Not only that. If you are going to

give wide powers through this Act to
the irresponsible Government of
Jammu and Kashmir, these who are

not representing the people of Jammu-
and Kashmir, my apprehension is that
Jammu and  Kashmir, those who are
earnest -and honest in your intentions
to contain the terrorist activities in
Jammu and Kashmir and other places
in the country, the first thing that you
have to do, to maintain political sta-
bility in the country, to find a politi-
cal solution for the discontent among
the people. As far as Jammu and
Kashmir is concern, my party is also
a victim in the hands of the terro-
rists and my partymen are being at-
tacked by _the Jamaait-o-lslami peo-
ple. SRR

The present (Government cannot
maintain law and order in that State
because they have no popular support
in that State. So, merely by extend-

ing this Acy to tha; State you  cannot
achieve this. Now, I am not going

Kashmir
Government of” ¢

into the question of the Intelligence -
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gues have already mentioned  about
them. Bul my point is that political
stability and people’s support are a
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“must to contajn these terrorist  uctivi-
ties and to ¢ontain these forces of
. terrorism.  So, © my submission to

the Minister is that for maintaining
law and order, for bringing about
peace and tranquility in the State and
for containing the terrorist activities
in Jammu and Kashmir, you have 10
do one thing. First, do one ‘thing:
Dismiss the Shah Government there or
ask Mr. Shah to resign and allow the
people there to elect their own rep-
resentatives,

Madam, T opopse this Bill. Not only am
I opposing this Bill, but also am re-
questing the Minister to withdraw the
original Act from the Statute Book.
Thank you, Madam

THE DEPUTY CHAIRMAN:
Mr. Kalpnath Rai. Not herve.

fhe House now stands adjourned till
2.30 p.m, today.

The House then adjourn  for
lunch at thirty-two minutes past
one of the clock,

Now.

The House reassembled after lunch
at thirty-three minutes past two of
the clock, The Vice-Chairman (Shri
Chimanbhai Mehta) in the Chair.

THE VICE-CHAIRMAN (SHRI
CHIMANBHAT MEHTA): shri Kalp-
nath Rai.

off wewwry A (IAT FI)
iy SaAWTESE AEwd, S fanae,

¥ dm frur mar 2, ¥ IgaT
aHgw FW @ AT &I OgAT g )
Tq AT F @9g T AFF I A
izt fE/RT § 1 AT TW AR F,
# ITifer  oe feaiew oFifads
(fdmw) chrsdz fawr, 1985 &
SFq WIT FIEITEF FATHT AT,
Grm Edpt ki J&' g T FIY,

39 IR H 'Kfa"frqrm A F
TRFT ARAN AT § 1 TRAEE
fgar a1 @ W@ o Fr LA FT
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THE VICE-CHAIRMAN (SHRI CHI-
MANBHAI MEHTA): No cross discus-
Kalpnath Rai, please
address the Chair,

st FEEAT T . AETE F9-
aAqEAeT HEEA, | IgT B grarfE
HEFAT Fi AW I O {AF
@t fasr @t var & 7 I9FT @R
FTAT gl g fas #v N g g
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Fq &, ar 2 fRu s fer mdware
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" THE VICE-CHAIRMAN (SHR1 CHI-
MANBHAI MEHTA): Order, order. Please
sit down. Please cool down. You will also
be given an opportunity to speak.
Mr. Mirza has made some observa-
tion. Now. let him continue.

At weuATy q@ . HIGAONg I9-
ANTETE WEIRY, AAFATT FI FATR
T % fan m AR T W AT ww
mag%ﬁrwé@ru HAATEHET
EFOS Q¥ AW A - I F wET
ot 39 wew § BT AvET J
I, wWAAIgETE daedw fagie
§2n & famfam wrm & waar-
qee gaelw ar gd § w1 & glamre
gaFarfeal 1 fer arq £ 1 geF
® TF Fg@ o arfge fx Ar
FE gamzace wweaw §  gfamit
TG FHEl FE & FE ;A
g A snfgm.

F g WY ST ATANT ATESI
g fa at gardigee gfamie gt
W%ﬁl’g IM A S hwEdS A
d 2, zaw Twa & fau o il
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THE  VICE-CHAIRMAN  (SHRI

CHIMANBHAI MEHTA): * Please
conclude now.

Y FIAMT @ ATH FAAT AT
¥ wree 7¢, AT F T qT, IAT
g2or T fazme & & AV ummfaar
e&a &, a3a1 ¥ sfagtrs # M

7 Ay ¥ o @9 g wTar fEar
aﬂ'r @anA 3As faa of 0 faaga
frzal # 77 gm =@AON W) 93-S
afaary fgegeard & migmarteal a,
gyoifagl #1, af=-miva  oftiza @Y
FA-TIAT. ST TiAT ATRAT A1 TE ALY
qr jAqA F IO, AaAr FmoF
qET a7, AT F AqTT AT IAET fqAF
AT I ¥ gEr 3T §_AW, AV
FEErT & @Y Aga A gAaredes
FFEAT & IFL & 1 A1 =T WA-
avgdee Waedrar & o gfaare faay
& IFdr gfaarer A
AR T F
THE VICE-CHAIRMAN (SHRI CHI-
MANBHAL MEHTA): Please conclude.

S mSTAIE Tw: ITAATETE T,
TER-FFT & AT § ¥ fRaaw @
@ ar & seq- a:mrv Y JREAT FY
R awen A@ 3, a’fﬁﬁt guT?
qUT HAT ST M7 AT F AET  WaAl
¥ drgaml @, AT gEt § g3
AT
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§ 1 Sgaarsad wged, S SIfEsgre

1 ST TR X faeet § 1 qrfpesre
¥ sfr Tz B q1Ad ST gfa-
md FOAFT FEAT F owy §
o § wawArg A FIANG EFT%T
grazar & o aaﬂafmrtfra T
TAH ﬁaam qARA  FAT Y .
TRIT | AN § FAD &9 T
=e g | afaT g 18 WA @ ¥

ag Wt feaza F7q § & sraware

F gAY F fU e qgfes
qAtse x1 AStfam g & Zfaw
A @1 wg, I fau §FOE
71 owsrgy wg fom @, @1 ag
WAPTT HATA w/E g 0 fEEw
FA-ATEAT  PPUUIT TFE W AW
fradl & faars asw z€ 7 dura
¥ oA FwiE fam Far 5

THE VICE-CHAIRMAN (SHRI CIil-
MANBHAI MEHTA): Kalpnathji, you
have 1aken more time. Please conclude
now. You are repeating the same poinis.

Y weqATy TG ;. AT TEET-
eT AgtEd, 3A wadAres  fEerd
fas =1 g8 =AIs FTW T 1 9
HFFAE ®1 Fw @A fEur  ww,
orEEAfRAt & gfmy @kt ¥
faa  § W% AW FT AT @
F fAm waw AT 3 FER O
Jarat  3e-faaen gfamr & fAwd
& IR AW F # Fiform & A
T OMiIT F oA F OAg ¥ -
faai bra‘a‘rr s ;@ & IR

faal® IFFT A FA F TAH
gt oy &Y 3 gEwaErd wfs-
faferr mares 78 g0 1 %E fam
AFFRT  FA  IAFT  qUIE . FT

THE VICE-CHAIRMAN (SHRI CHI-
‘MANBHAY MEHTA): This is not a rele-
Please come to the main

FHEY ¥, A AR ArA AE F
& F WET HEAT wrf’mmz i
afaq wrwa A ogew & W A
TR % A% gear focgare =8 f=o
T g A, shwdr 3R A
N gAr IEH T F AR F WE |
ZATT NS faeem #ATE  BmAr
ot faezn Fae &, 3 EDSw E0
ayFeqT & 7 TAY T WW A ATa

vant issue.
point.

Y ®FT Y T THIF AIGF-
TH A WF Wigsy ¥ F A gwA
CRCILAL mrﬂT * qat AR E T
TAF a% P'F?«T ar F AT mewr
o, AT B oDAAG 30



201 The Tenrorist and
Disruptive Activities
MTFT gWir I F oga @A
F SA% A9 qTR AR & qfea
Fy o Wifadt & 9T fRavsing 7o
SHRI PARVATHANENI UPENDRA
(Andhra Pradesh): The voice of conscience.

St wewTR W ;AT e

F RETT WY 1 UF AT W AT HAI
oAy W feafagd #if AR
ofcar ¥ ogenr w0 a3, g8 W
gardl @@ FeEE e gaq F afe
fFx sfiazr TC gt 71 qg 4 ar
§ gazar § feag ST wWEHAR
w fE % (@ & A0 § 0 9gw
gg Wraa gy g fo I8 owad-
qifed & @l F gl fawy E
AW, 37 Afqwarizal & faam
FAFIE Fi wE AR JiAT, ATIH-
aifedt ¥ fasms eaisa fagem &
QARTATES,  FTd, -2F9 &7,
HroMIEoTio fATIH F1 AIATTHT HA
T giwd qdqd F1 anfgEd &0
& 2fRa F wrfE wawaTs ® AgEd
§ g Az & AR Sepawi
¥ SA-gmE "I UKT-HE grEar F0
q &I &, gAfAq WS ¥E A
FAT TET AR BHW oTHET Aedw
FWE E |

SHRI BISWA GOSWAMI
(Assem): Mr. Vice-Chairman. Sir,
at the outset I want 1o make it per-
fectly clear that we are totally against
terrorism and disruptive activities. But
by passing this Bill, we have already
passed the Anti-Terrgrist Bill and
we have seen that even after the passage
of that Bill we have not been able to con-
trol the terrorist activities.

Sir, what is needed is that the faw and
order enforcing machinery should be re-
vamped and it should be made thoroughly
effective, We have seen that very rccently
an hon, Member of Parliament, Mr. Lalit
Maken, was murdered. Even up tid now,
we have not been able, the ‘police has not
been able to find out the real culprit.
We have seen that the law and order
machinery in this country has totally
collapsed ang unless” we revamp the
law and order maintaining machinery,

[14 AUG. 19851 . (Prevention) Amdt. ao®

Bill, 1985
it is futile to expect that by passing
such a oBill we will be able to control
the terrorist activites.

We* have already got “sufficient laws
in the couniry by which these activi-
ties can be confrolled. - Therefore
the question is that we have failed to
implement the provisions of the exist-.
ing laws. -We are passing laws zafter
laws, providing .stringent/measures to
deal with such persons but we have
not been sble to control the disrup-
tive and terrorist activities,

Sir, why does the ferrorism grow.
Why do the youngmen and the youth
of the country become terrorist? We
have seen that for the fulfilment of
genuine  ‘demands, for redressal - of
genuine grievances, while fhe peop'le
launch peaceful movements, the Gov!
ernment is not responsive; they do
not care: they want to suppress the
peaceful movement. We have seen
what they did in Assam; we have seen
what they have done in Punjab.
Thousands of innocent people were
rounded up but no case could be
proved against them| They were tor-
tured brutally: ifside the jails and
Iock-up, many of them died as a re-
sult of the police torture because the
Government wanted to suppress the
will of the people and  did not try to
redress their genuine grievances. To-
day we have reached an accord with
the Akali-Dal. Why could we not
come to this accorg much earlier.

THE VICE-CHAIRMAN (SHRI CHI-
MANBHAI MEHTA): Mr. Goswamt,
You are allotted five minates.

SHRI BISWA GOSWAMI: I am con-

cluding. I will not take much of the
time of the House.

So, Sir, we could have solved the
problem much earlier; we could have
come to this accord with the Akali Dal
much before and in that case bloodshed
woulq not have taken place. To-
day we are trying to solve the Assam
problems, We hope that Assam pro-
blem would be solved. But this pro-
blem could have been solved much
earlier. In that case, thousands of
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lives could have been saved. Therefore,
the moment a  problem . arises, un-
less we come io a political settlement
immediately. we antagonise the youn-
ger generation; we make them restless
and they turn to violent methods and
pecome terrofist, and after that we

203

want to confrol these terrorist activi-,

_ties by passing these laws.

Therefore, Sir, the passage of fhis
We have seen
the result of this Act. This Bill is
only to extend the law to Jammu -and
Kashmir. That is the only amend-
ment to the original Bill that was pas-
sed. But even after we passed the
original Bill, terrorist activitijes have
not siopped. Even yesterday, there
was a news in the press that one hun-
dred terroriste have crossed the bor-
der from Pakistan. Qur Border secu-
rity Force have not been able to de-
tect them or prevent them from enter-
ing the country. Our Border Security
Force is not able to prevent the infi-
Itrators.  That ig the situation today.
Therefore, I would urge the Govern-
ment that instead of depending on such
Draconian measures, Government
should try to solve the grievances of
the people,. at the correct time so that
the situation does nat deteriorate and
terrorist activities 'do” not grow. Now
we want to extend it to Jammu and
Kashmir., What is going on in Jammu
and Kashmir? We encouraged defec-
. tlon there and a puppet Government
" was installed. People of Jammu and
Kashmir are not satisfied ‘wilh the pre-
sent Government. You wanted to
suppress Dr.  Farooq Abdullaa and
tried your level best because he is a
nationalist Muslim; he wanted to be
the leader of India; he did not want #o
remain confined to the State of Jammu
and  Kashmir and, thersfors, yecu
deposed him. By defections, you
installed this puppet Government You
wanted a puppet Ministry in Jammu

,and Kashmir, Tha people of Jammu
and, Kashmir will not tolerate the
present Government. The present

Govemment is incapable of controll-
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ing terrorist activities. Unless the
people of Jammu and Kashmir are

given a chance to elect a new Govern-
ment .according to their wish. it is
futile to expect that Mr. G. M. Shah,
the present Chief Minister, puppet
Chief Minister, will be able to —by
virtue of extension of the provisfons
of this Act to Jammu and Kashmir—
control terrorist activities. §ir, the
Central Government wants that Dr.
Faroog Abdullah shounld eonfihe him-
gelf fo State politics; he should not
come on the national scene. This is
the main grievance against him. That
is why, you want to paint him as &
pro-Pakistani.  Sir, Dr. Faroog Abdul-
fah: is a known natipnalist Muslim lea-
der, He wants to be the leader
of the whole of India, That is his de-
fect. That is why you wanted to
dethrone him and you have dethroned
him. I would urge upon the Govern-
ment to immediately dismiss this pup-
pet Government which is not suppor-
ted by the people of Jammu and Kash-
mir, hold elections and instal a popu-
lar Governmeny; in Jammu and Kash-
mir. If you do that, then and then
only, you will be able fo control ter-
rorist activities in the border State of
Jammu and Kashmir, .

THE VICE-CHAIRMAN (SHRI
CEIMANBHAI MEHTA): Mr. Gos-
swami, please conclude. You have ex-
ceeded your time-limit, '

SHRI BISWA GOSWAMI: I am con-
cluding,  Sir, we hHave seen  Some
terrorist activitieg in the North-Eas- -
tern Region. There also, we did not -
try to solve the problems of the peo-

ple in time. We did not try to come
to a political settlement. That s
why, such activities are increasing

there. What I want to say is that,
mere passage of this Bill is not going
to solve the problem. Instead, I
am afraid, the provisions of this Bill
may be misused. We have seen that
those persons who were arrested in
Punjab under this Act have now been
released. There were no charges, no
specific charges again't them. That
is why, you had to release them. Ag
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I said, the provisiong may be  misused
by over-zealous Ministers or over-
zealous State Governments. What 1§
needed is, we should try to remove the
genuine grievances of the poople in
time so that terorism doeg not grow
and the younger generation, the
young people do not become terro-,
rists. Only by doing this, we will be
able to control terrorism.

" Secondly. I would urge upon the
Government *o revamp the law and
order enforcing machinery. The law
and order enforcing machinery has
totally collapsed. The police has

failed to detect crime and that is why,
crime is increasing. Terrorism is
increasing. They are not able to de-
tect the terrorists, They are so inca-
pable that they have not been able to

apprehend that murdererg of Mr.
Lalit Maken; and the people who
Committed murders in  the past.
Earlier, one ambassador was kjlled.

till today, nobody has been apnrehended.
Therefore, unless you do this, unless
You reorganise the law and order ma-
chinery, unless you modernise the
police force it is futile to have such
legislations - to combat terrorism, 1o
stop crime. )

THE VICE-CHAIRMAN (SHRI CHI-
MANBHAI MEHTA): Now, we will iake
up the Shert Duration Discussion listed for
today. The discussion on this Bill will be
resumed on Monday, the 19th August.

3.70 P.M. -
. SHORT DURATION DISCUSSION ON
THE STATEMENT RE. REIORT OF

THE NATIONAL INSTITUTE OF PUB-
LIC FINANCE AND POLLCY ON “AS-
PECTS OF THE BLACK ECONOMY IN
INDIA”

THE VICE-CHAIRMAN (SHRI CHI-
MANBHAI MEHTA): Shri Hukmdeo Na-
rayan Yadav. You are given 7 minutes.
We have to finish the discussion within the
time allotted by the Business  Advisory

- Committee.
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